IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 1642 OF 2011
(Arising out of SLP(C) No.24595/2009)

JASVI NDER SI NGH SOHAL Appel | ant (s)
: VERSUS:
| NDI AN BANK AND ANR. Respondent (s)

ORDER

Leave granted.

We have heard the | earned counsel for the parties.

This appeal emanates from the judgnent and order
dated 18.12.2008 passed by the Hi gh Court of Judicature
at Bonbay in Wit Petition No.5627/2008.

The appellant was directed to deposit Rs.80 |akhs
as a condition for getting his appeal heard by the Debts
Recovery Appellate Tribunal, Bonbay. The Appellant could
not deposit the said amobunt within the stipul ated peri od,
hence hi s appeal stood dism ssed.

It is not disputed that the entire anount of Rs.80
| akhs has now been deposited by the appellant. In the
facts and circunstances of this case, the delay in

depositing the said anobunt i s condoned.



In the facts of this case, we deem it appropriate
to direct that the appeal, which was dism ssed in default
for not depositing the ampunt in tine, shall be restored
to its original nunber and be heard expeditiously by the
Tri bunal .

Thi s appeal is disposed of with these

observati ons.

( DEEPAK VERMA)
New Del hi ;
February 11, 2011.



